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such environmental and other safeguards as may be necessary if the 

proposal is found to be in order. We would request the committee to 

finalize its report on these aspects preferably within a period of two 

months from today. We direct that the representative of INTACH be 

also associated with the work of the committee. 

Order on the Order Sheet 

We direct that these proceedings be listed on 27 May 2016 at 

2:00 pm so that the Court can be apprised of the status of the 

proceedings. 

11 

Order Date :- 28.4.2016 
RK 

(Dilip Gupta, J) (Dr D Y Chandrachud, CJ) 

118



C.M. Application No. 135071 of 2015 
Case :- PUBLIC INTEREST LITIGATION (PIL) No, -31229 of 2005 

Hon'ble Dr. Dhananjaya Yesl1want Chandrachud,Chief Justice 
Hon'ble Dilip GuptaJ. 

12 

Allowed. 

the petition. 

RK 

For orders, see order of date passed on the order sheet of 

Order Date :- 28.4.2016 

(Dilip Gupta, J) (Dr DY Chandrachud, CU) 

119



2 

vieun o 4-.),'0-3-15-103 Fiu/ 13 

f* 17.06.2013, y i600O,ofa /1(-14 : n5 29.06: 201:3 4 

^1.): G0.1) 

2: /| d, 2015 

120



M.J, GO.14 

(I 

121



3-

M.J. (GO-i4 

3/ 

122



q.4:S 

2 

S5.H. 

2 

3 

3I| 

11.03. 

/8-3-15-103 fara/ 13 

fe-irai: | ) 3 2015 

29 

Directorate General, Central Publi:: Works 
Department Handbock 

Conservatlon of Herllage DuildinRS R! 
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M.J. GO-14 
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R 200 11. 3¢ HQ, 

"Ieritage buldinp" eans and includes , 
Iulldlhg of one or inote prernises or any l 
thereof anl/or stucture and/or arlelact vilih 

1Cqulres conservalgir1 and/or prescrvalion or 

lhistorlcal and/or architectural and/or articarn ry 

and/or aesthctic anl/or cultural and, or 

Cnvirontnental and/or ccological purpose & id 

includes such porlicn of land adjoining s ch 
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fenclng 0r coverirIg or in arny rnanner preseru e 

Ilhe hlstorical and/or architectural anc or 

aesthetlc and/or cultural value of such buiid 

(-Iere qrga) 
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IN THE MATTER OF: 
ASHISH KUMAR PATHAK 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

UNION OF INDIA AND OTHERS 

R/O 

do hereby appoint: 

ORIGINAL APPLICATION NO. 1172 OF 2024 

KNOW ALL to whom these present shall come that 

being 

VERSUS 

VAKALATNAMA 

Legal Incharge 

5. To take execution proceedings. 

RajeaykumorJaisusf Slo Late Pyare lal 

ADVOCATES 

to be My Advocate in the above noted case and authorize them: 

11. 

SH. AMIT TIWARI |D/2149/2011, SH. CHETANYA PURI |D/IS12/2010|, 
& SH. KUSHAGRA KUMAR JD/4302/2017| 

S/o 

48, Lodhi Estate, New Delhi-110003 

...APPLICANTIPETITIONER 

...OPPOSITE PARTIES/RESPONDENTS 

Mob:+91-8527271621 
E-mail:- tiwariamit22@yalho0.com 

the above named 

Accepted subject to the t�rms of fees 

AGED 

1. To act, appear and plead in the above-noted case in this Tribunal or in any other 
Court/Forum/Tribunal in which the same may be tried or heard and in the appellate Court/Tribunal 
including High Court and/or Supreme Court subject to payment of fees separately for each Court by 
me/ us. 

3. To file and take back documents to admit and/or deny the documents of opposite party. 

2. To sign, file verify and present pleadings, appeals cross objections or petitions for execution review, 
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be 
deemed necessary or proper for the prosecution of the said case in all its stages. 

YEARS 

29 nSaR82) 

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that 
may arise touching or in any manner relating to the said case. 

IN WITNESS WHEREOF I/We do hereun�o set my 
have been understood by me/us on this ay of 

tav TWO RUPEES1 

6. The deposit, draw and receive money, chegues, cash and grant receipts thereof and to do all other 
acts and things which may be necessary to be done for the progresSs and in the course of the 
prosecution of the said case. 

7. To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think it to do so and to sign the 
Power of Attorney on our behalf. 

8. And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute the matter as my/our own acts, as if done by me/us to all intents and purp0ses. 

9. And I/We undertake that I/ we or my /our doly authorized agent would appear in the Court on all 
hearings and will inform the Advocates for appearance when the case is called. 

10. And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible 
for the result of the said case. The adjournment costs whenever ordered by the Court shall be of the 
Advocate which he shall receive and retain himself. 

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee 
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from 
the prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and above Court. I/We hereby agree that once the fee is paid. I /we will not be entitled for the refund 
of the same in any case whatsoever. If the case lasts for more than three years, the advocate shall 
be entitled for additional fee equivaleht to half of the agreed fee for every addition three years or 
part thereof. 

| INDIA 

hand to,these presents the contents of which 
NOweube,2024. 
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11/10/24,3:11 PM 

M Gmail 

Vs. UOI & Ors. 
Advance Service -Counter Affidavit in OA 1172 of 2024 titled Ashish Kumar Pathak 
1 message 

Chetanya Puri <chetanya.puri@gmail.com> 
To: "saurabhtiwarihighcourt@gmail.com" <saurabhtiwarihighcourt@gmail.com> 

Mr. Saurabh, 
Advocate 

Grnall - Advanco Servicg - Countor Affidavit in OA 1172 of 2024 titled Ashish Kumar Pathak Vs. UOI 8 Ors 

Ce: secy-moef@nic.in, csup@nic.in, dg@nmcg.nic.in, mscb.cpcb@ic.in, "ms@uppcb.in" <ms@uppcb.in>, 
"psforest2015@gmail.com" <psforest2015@gmail.com>, pccí-up@nic.in, dmvar@nic.in, soenvups@rediffmail.com, vda 
varanasi@nicin, "vdavns.legal@gmail.com <vdavns.legal@gmai.com>, Amit Tiwari <tiwariamit22@yahoo.com> 

Regards, 

Chetanya Puri, 

We are the counsel for Respondent No.3, Varanasi Development Authority in the captioned OA detailed above, hereby 
serve you the advance copy of the Counter Affidavit in captioned OA for and on behalf of R-3, which is coming up for 
hearing on 12.11.2024. 

Advocate / Senior Panel Counsel� Union of India 

246 A, Chamber Block - I, Delhí High Court, 

New Delhí � 110003 

Phone: +91 98108 84689 

E-mail: chetanya.puri@gmail.com 

Office Hours: 9.00 AM to 8.00 PM Monday to Saturday 

Chetanya Puri <chetanya.puri@gmail.com> 

DISCLAIMER, PRIVACY AND CONFIDENTIALITY 

been established. 

Sun, Nov 10, 2024 at 3:10 PM 

This message and any attachrment are confidential and may be privileged and otherwise protected from disclosure. If you 
are not the intended recipient, please delete this message and any attachment from your computer system. If you have 
received this email in error, please notify immediately by telephone or email and do not copy this message or any 
attachment or disclose the content to any third party. Communicating with Chetanya Puri via email or otherwise does not 
cause you to become a client or cause your communications to be confidential or privileged until a formal retainer has 

Counter Affidavit - OA 1172 of 2024.pdf 
9866K 
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